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[Secretary] 

Parliamentary Committers shall apply with 
such variations and' modifications as the 
SpeaKer may make: and 

that this House do recommend to Rajya 
Sabha that Rajya Sabha do join the said 
Joint Committee and communicate to this 
House the names of 11 members to be 
appointed by Rajya Sabha to the Joint 
Committee." 

IBE BIHAR STATE LEGISLATURE 
(DELEGATION OF POWERS) BILL. 

1968—contd. 

"The registering officer should not 
wholly depend on the communication from 
the police ;is the possibility of oversight by 
the police or postal nondelivery of 
information cannot be ruled out. As a 
measure of extra precaution, whenever 
there is any sale of immovable property by 
a Muslim, the registering officer should 
bring the provisions of the Foreign 
Exchange Regulation Act, 1947 to the 
notice of both the buyer and the seller. A 
notice to this effect should also be exhibited 
on the office notice board." 
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SHRI SUNDAR MANI PATEL (Orissa) : 
Mr. Vice-Chairman, this Bihar State 
Legislature (Delegation of Powers) Bill, 1968, 
is a procedural matter and 1 have nothing to 
say about the constitutional aspect. Taking ad-
vantage of this discussion, I would like to 
speak something pertaining to Bihar. Bihar is a 
State which is bestowed with a lot of minerals, 
forests, fertile lands and also ever-flowing 
rivers. Besides these natural resources, Bihar 
got a substantial portion of the Central grants 
for its improvement. Even then, it is strange 
that it has not been able to control the floods 
and the droughts. Over and above this, it has 
become a perpetual victim of communalism 
and casteism. These are the bottlenecks to 
overcome; and so I think Bihar wanted such a 
Government as the present one for some time 
because for the last 20 years of Congress rule 
it has not been able to improve anything 
except casteism. This casteism has penetrated 
into every shpere of administration in the State 
and it is the root cause of the downfall of 
Bihar. Bihar is one of those backward States in 
the country which has got the lowest 
percentage in education and per capita income. 
So, these are the factors that should be taken 
into consideration now and the present Central 
Administration which is there should take 
special care to eradicate this casteism which is 
breeding miseries of all kinds. 
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THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : The question is : 

"That the Bill -to confer on the President 
the power of the Legislature of the State of 
Bihar to make laws be taken into 
consideration." 

The motion was adopted. 
THE VICE-CHAIRMAN (SHRI M. P. 

BHARGAVA) : We shall now take up the 
clause by clause for consideration of the Bill. 

Clauses 2 and 3 were added to the Bill. 
Clause 1, the Enacting Formula and the 

Title were added to the Bill. 
SHRI VIDYA CHARAN SHUKLA: I 

move: 
"That the Bill be passed." 3 

P.M. 
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THE   VICE-CHAIRMAN    (SHRI   ftf. 
P.  BHARGAVA) :  The  question  is : "That 

the Bill be passed." 

The motion was adopted. 

THE INDIAN REGISTRATION 
(AMENDMENT) BILL, 1968 

THE MINISTER OF LAW (SHRI P. 
.GOVINDA MENON): Mr. Vice-Chairman, I 
move: 

"That the Bill further to amend the 
Indian Registration Act, 1908, be taken into 
consideration." 

This is a simple amendment. Under section 
30(2) of the Indian Registration Act, the 
District Registrars of Bombay, Calcutta and 
Madras have got the powers to register 
documents with respect to immovable 
property situate in any part of India. As soon 
as registration is effected, section 67 provides 
that the documents should be transmitted to 
the office of the Sub-Registrar in Whose 
jurisdiction the pro- 

perty is situate. This sort of a process of 
derivative registration, exists only with 
respect to the District Registrars of these three 
Presidency towns. It has been felt that equally 
with these three Presidency towns, if not more 
than them, Delhi has become so important 
commercially, industrially and from all points 
of view that it would be desirable to invest 
this power with the District Registrar of Delhi 
also. You are aware that people from all parts 
of India, from all the States of India will be in 
Delhi for official and other purposes. They 
may Ii Ke to enter into transactions with 
respect to properties in their own area and it 
would be desirable that this facility is given to 
them by vesting this power in the District 
Registrar of Delhi. That is the only, main 
object of this amendment. 

I have also taken the opportunity to get the 
word "Indian" deleted from the title of the 
Act. It is because legislative practice of 
Parliament alter independence is not to use the 
word "Indian" with respect to Acts passed by 
Parliament. For example, in 1963 we passed 
the Limitation Act. Previously it was known 
as the Indian Limitation Act. Now, the Act of 
1963 is known as the Limitation Act. The 
reason is this. During the days of British 
authority in India, the British Parliament also 
had the power to legislate with respect to 
India and in order to distinguish legislations 
of Indian Parliament from the very few 
British legislations, which were in force in 
India, we used to call our Acts, Indian Acts, 
e.g., the Indian Registration Act, the Indian 
Companies Act, the Indian Income-tax Act, 
etc. After independence we have changed this 
practice: Therefore, whenever an opportunity 
arises, the Ministry of Law is getting this 
word "Indian" deleted, so that we conform to 
legislative practice. 

Sir, I hope that this simple piece of 
legislation will have the unanimous support of 
all the Members of this House. 

The  question was proposed. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) :   There is an amend- 


